IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

J

0.A. 1260/93. Dt. of DBacision : 30-1~085.

1. A. Vishnuvardhan Murthy
2. R.U.RqVinder Prasad
3. M.Ramakrishna .. Applicants,

i- Us

1. Union of India rep. by its
General Manager, SC Rly,
Rail Nilayam, Sec'had.

2. Chief Personnel Officer,
5C Rly, Rail Nilayam,
Sacunderabad.

3. Railuay Board rep. by its '_
Chairman, Railway 8oard, i;dﬁ1
New Delhi. .. Respondents. e
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Counsel for the Applicants : Mr. G. Ramq?%andra Rao;’- !
| < "
Counsel for the Respondents : Mr. N.V.Ramana, Addl.CGSC,
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CORAM: . : _T
THE HON'BLE SHRI A.V. HARIDASAN : MEMBER (3UCL.) RS

THE HON'BLE SHRI A.8. GORTHI : MEMBER (ADMN.)
‘ {
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To
1. The

General'Marager, South Central Railway,

Union of India, Reilnilayam, Secunderabad.

ey 1€ Moanpmoem] MP8:cam.
SeGen"BéRtoaT RETI0ay, RailRilayam,

Secunderabad,

dJ. The
4. One

S. One
6. One

7. 0Ona
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Chairman, Railway Board, New Delhi,

copy to Mr.G.Ramachandra Rao, Advocate,CAT,Hydarabad,
copy te Mr.N,V.Ramana, Addl.CGSC, CAT,Hyderabad.

copy to Library, CAT,Hyderabad.

SPare copy.
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(Order passed by Hon'ble Shri A.V.Haridasan, Member (3) ).

* * *

»

The grievance of the abplicant three in number, whp are

Khalasi Helpers 1is that they have not been absorbed as Khalasis

©in the scale of R,950-1500 agairfst 50p» direct recruitment quota

while their juniorswere given the benefit. The appglicants
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dents may be directed to absorb them in the scale of R5.950-

1500 and to grant them cun88quentiél seniority. WUhan the appli-
cation came up for hearing today, the learned counsel for the

Respondents Shri N.,V.Ramaha states that the Department‘by ocrdar
N

dt.14-9-94 o omoted the applicants as Khalasis in the scde of

R548950~1500 and advised them to undergeo .training ard. that there-

fore the application has now become infructuous. A copy of the

order dt.11-8-94, by which the applicants were promated and

acvised to undergo training has been made available for our

f
perusal, In view of the development and in view of the submis-
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sions made by the learned counsel for both the parties, we dispose
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of, this applicetion as having become infructuous leaving liberty _EE

to the applicaents to take appropriate steps in regard to any

f%ther grievance in connection with absorption like seniority

etc., in accordance with law. There is no order as to costs.

' (A.B.GQRT_H—IgY— (A.V.¥

Mamber (A) Member (J)

Ot. 30th January, 1995,
Oictated in Open Court, Wﬂ*f
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IN THE CENTRAL ADMINIZTRATIVE TRIDUNAL
HYDERABAD BENCH
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THZ HON'BLE MR.ALV.HARIDASAN : MEMBER( )

AND

THE HON'BLE MRL,ALB.GORTHI & MEMBER(A)

DATED ¢+ S O-[-&4
ORDER/JUDGE MENRT.,
MALR.DLC.P . NO.

in

UA.NG./QéD/@S'

Admi ted and Interim directions
issue

Elloue

o )
Disposed of with Directions  _——
Dism'ssed

Di&mié ed as withdrawn

" Bismissid for Default,

N Rejecfed/ rdesred

’;uNQ'Qrder as\to costs;






